FORM A

PUBLIC ANNOUNCEMENT

(Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/s KRIARJ ENTERTAINMENT PRIVATE LIMITED

1. NAME OF CORPORATE DEBTOR IKRIARJ ENTERTAINMENT PRIVATE
LIMITED
2. DATE OF INCORPORATION OF [26/03/2010
CORPORATE DEBTOR
3. AUTHORITY UNDER WHICH REGISTRAR OF COMPANIES-DELHI
CORPORATE DEBTOR IS
INCORPORATED/ REGISTERED
4, CORPORATE IDENTITY NUMBER / [U22121DL2010PTC200760
LIMITED LIABILITY IDENTITY NUMBER
OF CORPORATE DEBTOR
5. ADDRESS OF THE REGISTERED B-56H RAJEEV COLONY GHALORI
OFFICE AND PRINCIPAL OFFICE (IF [EXTENTION NEW DELHI-110096
ANY) OF CORPORATE DEBTOR
6. INSOLVENCY COMMENCEMENT DATE 11 /02 / 2022
IN RESPECT OF CORPORATE DEBTOR
7. ESTIMATED DATE OF CLOSURE OF 10 / 08 / 2022
INSOLVENCY RESOLUTION PROCESS
8. NAME AND REGISTRATION NUMBER | MAYA GUPTA
OF THE INSOLVENCY PROFESSIONAL
ACTING AS INTERIM RESOLUTION | Reg. No.: IBBI/IPA-002/IP-
9. ADDRESS AND EMAIL ADDRESS OF | Maya Gupta _
THE INTERIM RESOLUTION | R/o:3685/7, Narang Colony, Tri
PROFESSIONAL, AS REGISTERED WITH | Nagar, Delhi-110035 ,
THE BOARD Email id: fcsmayagupta@gmail.com
10. ADDRESS AND EMAIL ADDRESS TO BE | Maya Gupta & Associates
USED FOR CORRESPONDENCE WITH [C/o: 701, Vikrant Tower, Rajendra Place,
THE INTERIM RESOLUTION New Delhi-110008 .
PROFESSIONAL IEmail id: cirp.kriarj@gmail.com
11. LAST DATE OF SUBMISSION OF | 25/02/2022
CLAIMS (14 days from the date of]
commencement of CIRP)
12. CLASSES OF CREDITORS, IF ANY, None at Present
UNDER CLAUSE (B) OF SUB-SECTION
(6A) OF SECTION 21, ASCERTAINED BY
THE INTERIM RESOLUTION
PROFESSIONAL
13. NAMES OF INTERIM RESOLUTION
PROFESSIONAL TO ACT AS None at Present
AUTHORISED REPRESENTATIVE OF
CREDITORS IN A CLASS (THREE
NAMES OF EACH CLASS)
14. (A) RELEVANT FORMS AND a) Forms are available at following
Web link:
h ibbi in/h 1
(B) DETAILS OF AUTHORIZED ttp; (f I{;b:; "f,c;‘; slzl/lt ome/downloads
REPRESENTATIVE ARE AVAILABLE AT:

Mop &8



Notice is hereby given that the Hon’ble National Company Law Tribunal, New Delhi, has ordered the
commencement of a corporate insolvency resolution process of the M/s KRIARJ ENTERTAINMENT PRIVATE
LIMITED on 11/02/2022 in C.P. No. IB-1804(ND)/2019.

The creditors of M/s KRIARJ ENTERTAINMENT PRIVATE LIMITED are hereby called upon to submit their

claims with proof on or before 25/02/2022, to the interim resolution professional at the address mentioned against
item 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Maya Gupta /a2

Date: 14.02.2022 m& \&
Interim Resoluti ofessional .

Place: New Delhi Reg. No. IBBI/IPA-002/IP-N00363/2017-18/11061
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PUBLIC ANNOUNCEMENT
{Regulation 6 of the insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s KRIARJ ENTERTAINMENT PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor KRIARJ ENTERTAINMENT PYT. LTD.
2. | Date of incorporation of corporate debtor| 26/03/2010
3. | Authonty under which corporate debtor | Registrar of Companies-Dedhi
is incorporated / registered
4. |Corporate identity No. / Limited Liabity | U22121DL2010PTC200760
identification No. of corporate debtor

5. |Address of the registered office and B-56-H, Rajeev Colony, Ghalori
principal office (if any) of corporate Extention, New Dedhi -110096

deblor
6. |Insolvency commencement date in 11/02 /2022
respect of corporate debtor
7. | Estmated date of closwre of insolvency | 10/08/2022
rasolution process
8. [Name and registration number of the | Name: MAYA GUPTA
insolvency professional acting as Reg No: I1BBI/IPA-002/IP-
_|resolufion professional | ND0363/2017-18/11061
9. |Address and e-mail of the intenm Maya Gupta
resolution professional, as registered | R/o: 3685/7, Narang Colony, Tri Nagar,
with the Board Delhi-110035

Email: fcsmayagupta@gmail.com

10.| Address and e-mail 1o be used for Maya Gupta & Associates
correspondence with the intenim C/o: 701, Vikrant Tower, Rajendra Place,
resolution professional New Dedhi - 110008

Email: _cirp kriari@gmatl.com

11.| Last date for submission of claims 25/02/2022 (14 days from the

date of commencement of CIRP)

12.| Classes of credstors, if any, under None at Present
clause (b) of sub-section (6A) of
section 21, ascertained by the interm
resolution professional .
| Names of Insolvency Professionals | None at Present
identified to act as Authorized
Representative of crediors in a class
(Three names for each class)

14.| (a)Relevant Forms and a) Forms arg avaitable at_r_ulluwing Web
link: hitps://ibbi.gov.in‘home/downloads

(b)Details of authorized representatives | (b) None at Present
are avallable at

Motice Is hereby given that the Hon'bée Natonal Company Law Trbunal, New Delhi has ordered the
commencement of a corporate msolvency resolution process of the M's KRIARJ ENTERTAINMENT
PRIVATE LIMITED an 11/02/2022 in C.P. No, 18- 1604(ND)/201%

The creditors af M/'s KRIAR ENTERTAINMENT PRNATE LIMITED are heraby called upon to submi
their claims with proof on of before 25/02/2022, ta the interim resolubion prafessional at the address
mentioned against llem 10.

The financial creditors shall submit thew claims with proof by electronic means andy, All ather
craditors may submit the proof of claims in persan, by post or by electronic means

Submission of false or misleading proofs of claim shall attract penalties.

. 14® interim Resolution 4
o ety Reg. No. IBBI/IPA-002/1P-ND0363/201). o

CLASSIFIED CENTRES IN MUMBAI
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[Regulation 6 of e nsolvency and Bankruplcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s KRIARJ ENTERTAINMENT PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtoe KRIAR) ENTERTAINMENT PVT. LTD
2. |Date of incorporation of corpofa:e debtor| 26/03/2010

3. | Authority under which corporate debtor | Registrar of Companies-Deli
is incorparated / registered

4. | Corporate Identity No. / Limited Liabdity |U22121DL2010PTC200760
Identification No. of corporate debtor
5. | Address of the registered office and B-56-H, Rajesv Colony, Ghalori
principal office (if any) of corporate Extention, New Deihi -110096

debtor

6. |nsolvency commencament date in 11/02 /2022
respect of corporate debtor

7. | Estimated date of closure of insolvency | 10/08/2022
resolution process

8. | Name and registration number of the Name: MAYA GUPTA

insolvency professional acting as Reg No: IBBI/IPA-002/IP-
resolution professional N00363/2017-18/11061
9. | Address and e-mail of the intenim Maya Gupta
resolution professional, as registered R/o: 3685/7, Narang Colony, Tri Nagar,
with the Board Delhi-110035

Emall: fesmayagupla@gmail.com

10.| Address and e-mail 1o be used for Maya Gupta & Associales
correspondence with the intenm C/o: 701, Vikeant Tower, Rajendra Place,
resolution professional New Delty - 110008

Email:_cirp kriag@gmail, com

11.| Last date for submission of claims 25/02/2022 (14 days from the
date of commencement of CIRP)

12.| Classes of creditors, If any, under None at Present
clause (b) of sub-section (6A) of
section 21, ascertaned by the interim
resolution professional

13.| Names of Insolvency Professionals None at Present

identified to act as Authorized
Representative of creditors in a class
{Theee names for each class)

14.| (a)Relevant Forms and a) Forms are avakable at following Web
link: hitps.//ibbi.gov.m/home/downloads

(b)Details of authorized representatives |(b) None at Present
are available at

Notice is hereby given that the Hon'ble National Company Law Tribunal, New Delhi has ordered the
commencemant of a corparate insolvency resolution process of the M's KRIARJ ENTERTAINMENT
PRIVATE LIMITED on 11/02/2022 in C_P No. 18- 1804(ND)/2019.

The creditors of Mys KRIAR) ENTERTAINMENT PRIVATE LIMITED are hereby called upon to submi
their claims with proof an or before 25022022, ta the interim resolution professional at the address
mentioned against item 10.

The financial crediors shall submit the claims with proof by electronic means only. All other
creditors may submit the proof of claims in person, by post or by electronic means
Submission of false or misleading proofs of claim shall attract penalties.

1a
Date: 14" February, 2022 Interim Resoluth / al
Place: New Delhi Reg. No. IBBI/IPA-DD2/IP-NOD363/2b A1

TMPORTANT

Whilst care is taken prior to acceptance of
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PUBLIC ANNOUNCEMENT
(Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s KRIARJ ENTERTAINMENT PRIVATE LIMITED

RELEVANT PARTICULARS |
1. | Name of corporate debtor KRIAR) ENTERTAINMENT PVT. LTD.
2. | Date of incorporation of corporate debtor| 26/03/2010
3. |Authority under which corporate debtor | Registrar of Companies-Dels
__|Sincorporated /registered |
4. | Corporate Identity No. / Limited Liabiity |U22121DL2010PTC200760
ldentification No. of corporate debtor
5. | Address of the registered office and B-56-H, Rajeev Colony, Ghalori
principal office (if any) of corporate Extention, New Delhi -110096
debtor
6. | Insolvency commencement date in 11/02 /2022 |
__|respect of corporate debtor ——
7. | Estimated date of closure of insotwancy 10/08/2022
rasolution process
8. [Name and registration number of the | Name: MAYA GUPTA
insolvency professional acting as Reg No: IBBI/IPA-002/IP-
resolution professional N00363/2017-18/11061
9. |Address and e-mail of the intenim Maya Gupta
resolution professional, as registered | R/o: 3685/7, Narang Colony, Tri Nagar,
with the Board Delhi-110035
Emai: fcsmayagupta@gmail.com
10.| Address and e-mail 1o be used for Maya Gupta & Associates
comespondence with the intenim C/o: 701, Vikrant Tower, Rajendra Place,
resolution professional New Dedhi - 110008
Email._cirp kriag@gmail com |
11.| Last date for submission of claims 25/02/2022 (14 days from the
date of commencement of CIRP)
12.| Classes of creditors, if any, under None at Present
clause (b) of sub-section (6A) of
section 21, ascertained by the intenm
resolution professional
13.| Names of Insolvency Professionals None at Present
identified to act as Authorized
Representative of creditors in a class
(Three names for each class) |
14.| (a)Relevant Forms and a) Forms are avalable at following Web
link: hitps://ibbd.gov.in‘home/downloads
(b)Details of authorized representatives | (b) None at Present
are avallable at

Notice is hereby given that the Hon'bie National Company Law Tribunal, New Delhi has ordered the
commencement of a corporate insolvency resolution process of the M's KRIARJ ENTERTAINMENT
PRIVATE LIMITED on 11/02/2022in C_P. No. IB-1804{ND)/2019

The creditors of M's KRIARJ ENTERTAINMENT PFWATI:’ LIMITED are hereby caled upon to submi
their claims with proof an or befare 25/02/2022, ta the inferim rasolutian professional at the address
mentoned against item 10,

The financial crediors shall submit their claims with proof by electronic means

creditors may submit the proof of claims in person, by past or by electronic means /
Submission of false or misleading proofs of claim shall attract penalties.

y |

interim Resolution Prof Iﬂw "

r 14 2022 m pssiona
o S i Reg. No. 1BBI/IPA-002/1P-N0O363/2017-18/11061




